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“;) Y% BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE

) ; \T,
QQYIQ‘:\“O Original Application No. 50/2023 (WZ)

Shahu Shivaji Mokashi ...Appellant

Versus

M/s Appasaheb Nalwade Gadhinglaj
Taluka SSK Ltd. & Ors. . ...Respondent(s)

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NOs. 2
& 3 MAHARASHTRA POLLUTION CONTROL BOARD

I, J. S. Hajare, age about 56 years, Occupation-service, the
Regional Officer of the Maharashtra Pollution Control Board at Kolhapur
having my office at Maharashtra Pollution Control Board, Udyog Bhavan
Building, Near Collectorate Office, Kolhapur - 416 002, do hereby state

on solemnly affirmation as under:-

I, am presently working as the Regional Officer, Kolhapur with the
Maharashtra Pollution Control Board; I have gone through the Hon’ble
National Green Tribunal (WZ) Pune order dated 22.09.2023 &
18.03.2024. I am submitting reply affidavit on behalf of Respondent No.
2 regarding Environmental Damage Cost from Respondent No. 1 M/s.
Appasaheb Nalawade Gadhinglaj Taluka SSK Ltd. & to deposit of cost
of Rs.5000/- (Rupees five thousand) with the NGT Bar Association
(WZB), Pune.

1. I say and submit that the Committee have visited the
premises of Respondent No.1 on 06.06.2022 and submitted report
before this Hon’ble Tribunal as.per directions on 23.06.2022.

Pursuant to this Hon’ble Tribunal order dated 22.9.2023, the
Respondent Board has calculated EDC of Respondent No 1. The

1
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details of Environmental Damage Cost of Respondent No. 1

Appasaheb Nalawade Gadhinglaj Taluka SSK Ltd. are as follo

2

A) EDC calculation for Sugar unit

The formula taken as per para 6 of the Order of Hon’ble NGT
in the O.A. No0.593/2017 (Paryavaran Samiti & Anr. Vs. Union
of India & ors.) dtd. 19/02/2019. The Environmental

Compensation is calculated based on the Following Formula;
EC=(PIxNXxR xS x LF)

Whereas,

EC is Environmental Compensation in Rs.
PI= Pollution index of industrial sector.

N = Number of days of violation took place
R = A factor in Rupees for EC

S = Factor for scale of operation

LF = location factor :
Therefore EC = (80 x 127 x 250 x 1.5 x 1.0)

=Rs. 38,10,000/-

Therefore, the Environmental Compensation is Rs.
-38,10,000/-

PlI= Pollution index of industrial sector.
The average Pollution index of 80 was taken as Environmental

compensation for the unit (as the consent granted to unit under
RED category) |

N = Number of days of violation took place:

The number of days are considered from the crushing season of
2021 — 2022 as the Joint committee was visited to the said unit
06.06.2022. Sugar unit operated for seasons as 2021-2022 — 55
days, 2022-2023 — 0 days and 2023-2024 — 72 days, i.e. total

dayé of operation are 127 days.
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R = A factor in Rupees for EC '
Which is minimum of 100 to a maximum of 500. R is

considered as Rs.250, as the Environmental compensation in

case of violation.

S = Factor for scale of operation
For Small s=0.5, For medium S=1 & Large unit S=1.5

LF = location factor

It based on population of city/town and location of industrial
unit. LF will be 1.0 in case unit is located > 10 km from

municipal boundary.

B) EDC calculation for Distillery unit
the formula taken as per para 6 of the Order of Hon’ble NGT in

the O.A. No0.593/2017 (Paryavaran Samiti & Anr. Vs. Union of
India & ors.) dtd. 19/02/2019. The Environmental

Compensation is calculated based on the Following Formula;

EC=(PIXN xR xS x LF)

Whereas,

EC is Environmental Compensation in Rs.
PI= Pollution index of industrial sector.

N = Number of days of violation took place

R = A factor in Rupees for EC

S = Factor for scale of operation

LF = location factor

Therefore EC =(80x40x250x1.5x1.0) -

=Rs. 12,00,000/-

Therefore, the Environmental Compensation is Rs.
12,00,000/-

Pl= Pollution index of industrial sector.
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The average Pollution index of 80 was taken as Enviro

4

compensation for the unit (as the consent granted to unit

RED category)

N = Number of days of violation took place:

The number of days are considered from the crushing season
of 2021 — 2022 as the Joint committee was visited to the said
unit 06.06.2022. Distillery operated for seasons as 2021-2022
— 40 days, 2022-2023 - 0 days and 2023-2024 — 0 days, i.c.

total days of operation are 40 days.

R = A factor in Rupees for EC
Which is minimum of 100 to a maximum of 500. R is

considered as Rs.250, as the Environmental compensation in

case of violation.

S = Factor for scale of operation

For Small s=0.5, For medium S=1 & Large unit S=1.5

LF = location factor

It based on population of city/town and location of industrial
unit. LF will be 1.0 in case unit is located > 10 km from
municipal boundary.

C) Total EDC calculation is as follows

1. EDC for Sugar unitis Rs. 38,10,000/-
2. EDC for Distillery unit is Rs. 12,00,000/-

Total Rs. 50,10,000/-
Total EDC is Rs. 50,10,000/-

The detailed report of Environmental Damage Cost Calculation
for Sugar and Distillery units are collectively enclosed & marked
as Annexure- “A” '
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2. I say and submit that, as per the direction dated 18/3/2024
deposited the cost of Rs.5000/- (Rupees five thousand) to the NGT

Bar Association (WZB), Pune. The copy of the same is enclosed &
marked as Annexure- “B”. '

Solemnly affirmed on this 13 day of September 2024 at

Kolhapur

For & 6n behalf respondent No. 2
Maharashtra Pollution Control Board

164~
(J. S. Hajare)
Regional Officer- MPCB, Kolhapur

Notary Sr.Nd. 4056 /200
BEFORE ME

Notary (Govt.Of. Ind|
Dist Court Kethapur (M~
Kolhapur - 41/ 07~

16 SEP 202

j *.' KOLHA”UR(MAH )
BTN Anp
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Environmental Compensation with respect to M/s. Appasaheb
Nalawade Gadhingalaj Taluka SSK Ltd as per NGT order

As per the Hon’ble NGT order dtd. 22.09.2023 Environmental Damage Compensation is
calculated considering the from season 2021-2022, details of the calculations are given as

follows. .
A) EDC calculation for Sugar unit

The formula taken as per para 6 of the Order of Hon’ble NGT in the O.A. No.593/2017
(Paryavaran Samiti & Anr. Vs. Union of India & ors.) dtd. 19/02/2019. The Environmental
Compensation is calculated based on the Following Formula;

EC=(PIXNXxR xS xLF)

Whereas,

EC is Environmental Compensation in Rs.
PI= Pollution index of industrial sector.

N = Number of days of violation took place
R = A factor in Rupees for EC

S = Factor for scale of operation

LF = location factor

Therefore EC  =(80x127 x250x 1.5x 1.0)

=Rs. 38,10,000/-
Therefore the Environmental Compensation is Rs. 38,10,000/-

Pl= Pollution index of industrial sector.
The average Pollution index of 80 was taken as Environmental compensation for the unit (as

the consent granted to unit under RED category)

N = Number of days of violation took place:

The number of days are considered from the crushing season of 2021 — 2022 as the Joint
committee was visited to the said unit 06.06.2022. Sugar unit operated for seasons as 2021-
2022 — 55 days, 2022-2023 — 0 days and 2023-2024 — 72 days, i.e. total days of operation are
127 days.

R = A factor in Rupees for EC _ :
Which is minimum of 100 to a maximum of 500. R is considered as Rs.250, as the

Environmental compensation in case of violation.

S = Factor for scale of operation
For Small s=0.5, For medium S=1 & Large unit S=1.5

LF = location factor
It based on population of city/town and location of industrial unit. LF will be 1.0 in case unit is

located > 10 km from municipal boundary.

B) EDC calculation for Distillery unit
The formula taken as per para 6 of the Order of Hon’ble NGT in the O.A. No.593/2017
(Paryavaran Samiti & Anr. Vs. Union of India & ors.) dtd. 19/02/2019. The Environmental
Compensation is calculated based on the Following Formula;
' EC=(PIxNxR xS xLF)
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Whereas,

EC is Environmental Compensation in Rs.
Pl= Pollution index of industrial sector.

N = Number of days of violation took place
R = A factor in Rupees for EC

S = Factor for scale of operation

LF = location factor

Therefore EC  =(80x40x250x1.5x1.0)

=Rs. 12,00,000/-
Therefore the Environmental Compensation is Rs. 12,00,000/-

Pl= Pollution index of industrial sector.
The average Pollution index of 80 was taken as Environmental compensation for the unit (as
the consent granted to unit under RED category)

N = Number of days of violation took place:

The number of days are considered from the crushing season of 2021 — 2022 as the Joint
committee was visited to the said unit 06.06.2022. Distillery operated for seasons as 2021-
2022 — 40 days, 2022-2023 — 0 days and 2023-2024 — 0 days, i.e. total days of operation are
40 days. ‘

R = A factor in Rupees for EC
Which is minimum of 100 to a maximum of 500. R is considered as Rs.250, as the
Environmental compensation in case of violation.

S = Factor for scale of operation
For Small s=0.5, For medium S=1 & Large unit S=1.5

LF = location factor :
It based on population of city/town and location of industrial unit. LF will be 1.0 in case unit is
located > 10 km from municipal boundary.

C) Total EDC calculation is as follows

1. EDCfor Sugar unitis Rs. 38,10,000/-
2. EDC for Distillery unit is Rs. 12,00,000/-

Total Rs. 50,10,000/-

Total EDC is Rs. 50,10,000/-
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9/12/24, 5:50 PM 1 aZransaction - RO Kolhapur - Outlook

NEFT Transaction

neftinfo.itps@alerts.sbi.co.in <neftinfo.itps@alerts.sbi.co.in>
Mon 7/22/2024 10:15 PM )
To:RO Kolhapur <rokolhapur@mpcb.gov.in>

U 1 attachments (31 KB)
SBI_MAIL_Header.png;

Dear Customer,

Thank you for banking with State Bank of India.

The details of the NEFT transaction originated by you are given below.

A/c Debited: XX7080
Date: : 22/07/2024
UTR No.: SBIN524204580365

Beneficiary Name:  NGT BAR ASSOCIATION WESTERN ZONE
Beneficiary A/c No.: XX0705 '
Bank IFSC: BKIDO000518

Amount Remitted: INR 5,000.00

This is an auto generated mail. Please do not reply to this message or on this email address.
For any query, please contact our toll-free numbers 1800-1234, 1800-2100 & 1800 112211.

Sincerely,
SBI NEFT Team

about:blank ‘ 17



